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Merger of Pay and Dearness Allow-
ance of Central Government
Employees

*87. SHRI D. AMAT;

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of FINANCE be

pleased to state:

(a) whether Government have fina-
liseq their decision on the merger of
pay and dearness allowance of Cent-
ral Government employees; and

(b) it so, the details thereof?
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THE 2 MINISTER OF- FINANCE
(SHRI H. M. PATEL): (a) arnd (b).
The issue of merger with pay . of-a
part of Dearness Allowance payable
to Central Governme:ai employees has
been referred to the Board of Arbitra-
tien (Joint Consuitative  Machinery)
aleng with two other issues relating to
Dearness Allowance. The award of.the
Board of Arbitration has to be awajted
Lefore any decision on this issue can
be taken by Government. ‘
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